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[PASSED BY THE INDIAN LEGISLATURE.]

( Recewed the assent of the Govemor General on the 17th
_ March, 1941. )

An Act further to amend the Indmn Railways Act, 1890.

HEREAS 11: is expe(hent further to amend the
Indlagl Railways Act, 1890, for the purposes
hereinafter appé"aring; : ‘

Ié s hereby enacted as follows :—

1. This Act may be called the Indian Railways g,
(Agrendment) Act, 1941, orbtitle.

9. (1) Section 68 of the Indian Railways Act, 1890 Amenduent of
(hereinafter réferfed to as the said Act), shall be re- %% ‘m‘ﬁ'
numbered as sub-section (I) of that section and in the 1890
gaid section as so re-numbered after the word “ enter >’

»the words ‘“ or remain in *’ shall be inserted.

' (2) To the said section as 8o re-numbered and amend-

‘ed the following sub-section shall be added, namely :—

" (2) A railway sérvant when grantmg the permis-
sionreferred to in sub-section (1) shall ordinari- .
ly, if empowered in this bebalf by the railway
administration, grant to the passenger a certi-
ficaté that the passenger has been permitted
to travel in,such carriage upon condition that -
he subscquently pays the fare payable for the .
distance to be travelled.” ' "

' (1) Section 112 -of the said Act shall be re- ypenament
numbered as sub-section (1) of that section and in the Bemgnli‘fga o
gub-section as so re-numbered— Aok 1X

(@) in clause (a), for the words and figures “ in
contravention of section 68 any carriage on a

Y railway ” the words and figures ““ or remains

in any ocarriage on a railway in contravention
of section 68 ”’ shall be substituted ; and

(b) after the words “shall be punished” the

words “ with imprisonment for a term which
may extend to three months. or > shall be
mserted ‘.

: {2) To
Price anna 1 or 14d.
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(2) To the said section as so - re-numbered and
amended the::following sub-section shall be added,
namely :— . ' : '

“(2) Notwithstanding anything contained in sec-
tion 65 of the Indian Penal Code, the Court XLV of 1860,
convicting an offender under this section
may direct that the offender in default of

"~ payment of any fine inflicted by the Court,
shall suffer imprisonment for a term which
may extend to three months.”

4, In section 113 of the said Act,—

(@) for sub-section (3) the following sub-section’
shall be substituted, namely :—

“(3) The excess charge referred to in sub-sec-
tion (I) and sub-section (2) shall be a
sum equivalent to the amount otherwise
payable under those sub-sections, or
eight annas, whichever ig greater :

- Provided that where the passenger has im. .
" mediately after incurring the charge and
before being detected by a railway servant
notified to the railway servant on duty
with the train the fact of the charge having
been incurred, the excess charge shall be
nne-sixth of the excess, charge otherwise
payable calculated to the nearest anna,
or two annas, whichever is greater :

Provided further that if the passenger has
with him a certificale granted under. sub-
section (2) of section 68, no excess charge
shall be payable.” ; ,

(b) in sub-section (), for the words beginning with
“ the sum payable by him shall ” and ending
with “be paid. to the railway administra-
tion ”” ‘the following words shall be substi-
tuted, namely :(— ~

“ auy railway servant appointed by the railway
administration in this behalf may apply
to any Magistrate of the first or second
class for the recovery of the sum payable
‘ag if it were a fine, and the Magistrate
if satisfied that the sum is payable shall
order it to be so recovered, and may order
that the person liable for the payment
shall in default of payment suffer imprison.
ment of either description for a term which
may extend to one month. Any sum
recovered under this sub-section shall, as
it is recovered, be paid to the railway

" administration .

2 ' 5. After .
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B, After soction 113 of the said Act the following Insertion of

new section

seotion shull be inserted, namely ;- 1184 In Aot

“118A. Any person who, without having obtained rower to
the permission of a railway servant, from fafwar™
travels or attempts to travel in a carriage cartlage.
without having a proper pass or ticket
with him, or in a carriage of a higher class
than that for which he has obtained a pass
~ .-or purchased a ticket, or in.a carriage
g @@  beyond the place authorised by his pass
o o or ticket, or ‘who being in a carriage fails
‘ or refuses to present for examination or to
. deliver up his pass or ticket immediately
on requisition being made therefor under
section 69, ‘may be removed from the
carriage by any railway servant authorised
by the railway administration in this be-
half or by any other person whom such
railway servant may call to his aid, unless
he then and there pays the fare and the
excess charge which he -is liable to pay
under section 113:

Provided that nothing in this section shall be
deemed to preclude a person removed
from a carriage of o higher class from
continuing his journey in a carriage of a
class for which he holds a pass or ticket :

Provided further that women and children, if
unaccompanied by male passengers, shall
not be so removed except either at the
station at which they first enter the train
or at a junction or terminal station or .
station at the headquarters of a civil
district and only between the hours of
6 o.M, and 6 p.M.”
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